
       

      

 

       

        

 

       

        

 

       

     

    
  

    
    

       
        

       

        

              
 

      
    

  

   

          

        

           



       

           

           

          
          

  

             

           

        

            

           

          

       

           

           

      

         

          

         
          

        

            

         
        

          

            

           

           

            
           

      



of the Regional Director, Westem Region, Mumbai and (iii) Registrar

of Companies, Mumbai with a direction that they may submit their

representations, if any, within a period of thirty (30) days from

the date of receipt of such notice to the Tribunal with copy of such

representations being simultaneously bring served upon the petitioner

Company, failing which. it shall be presumed that the said authorities

have no representations to make on the proposals.

8. The Petitioner Company is also directed to serve notice along with
copy of scheme upon Official Liquidator. M/s H.K. Dedhia &
Company, Chartered Accountants are appointed to assist the Official
Liquidator to scrutinize books of accounts of the petitioner Company

for the last 5 years. The Petitioner Company to pay fees ofRs. 75,000/_

within a period of two weeks from today.

9. The Petitioner Company to file affidavit of service in the Registry

proving dispatch of notices upon Creditors, Regulatory authorities and

publication ofnotice in newspapers as stated above.

Dated this 16th day of March.20l7.

B.S.V. Prakash K ber (Judicial)

V. Nallasenapathy, Member (Technical)
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